
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

WEDNESDAY,THE FIRST DAY OF JULY
TWO THOUSAND AND TWENTY

:PRESENT:
THE HONOURABLE THE CHIEF JUSTICE SRI RAGHVENDRA SINGH

CHAUHAN
AND

THE HONOURABLE SRIJUSTICE B,VIJAYSEN REDDY

WP(P|L). No. 56 of 2020
Between:
lr,4r R. Sameer Ahmed, Advocate, '1"t Floor. 10-3-311t2lN3lA, Castle Hills Road
No.1, Behind NIVDC lt/lasab Tank, Hyderabad 500 057

.. . Petitioner
AND

1 State of Telangana, Rep. by its Chief Secretary, Secretariat, Hyderabad.
2. State of Telangana, Represented by its Principal Secretary, Medical and

Health Department, Secretariat, Hyderabad
3. State of Telangana. Represented by its Principal Secretary, I\r'lunicipal

Administration and Urban Development, Secretariat, Hyderabad.
4 The Commissioner, Greater Hyderabad fvlunicipal Corporation, Tank Bund

Road, Hyderabad.
5. State of Telangana, Represented by i1s Principal Secretary, Home

Department, Secretariat, Hyderabad
6. The Director General of Police, State of Telangana, Lakdikapool,

Hyderabad.
7. The Commissioner of Police, Cyberabad Commissionerate at Hyderabad.
B The Commissioner of Police, Hyderabad city, Basheerbagh, Hyderabad.
9 State of Telangana, Represented by its Principal Secretary, Revenue

Department, Secretariat, Hyderabad.
. . Respondents

Petition under Article 226 of the Constitution of India praying that in the

circumstances stated in the Letter dated.27.03.2020 sent by the petitioner herein

through email, the High Court may be pleased to issue an appropriate Writ,

Order or Orders more particularly, one in the nature of a Writ of Mandamus to
call for remarks from the Respondents herein relating to and in connection
with "protecting the lives of the Doctors and their assisting staff in putting their

life at risk by not providing complete Personal Protection Equlpment i.e., N-95

Respirator It4ask, Face shield, goggleE, Corvell/ Gowns, Shoe covers, Head

covers etc., while testing reasonable suspects and patients of

EpidemiciPandemic coVlD-19", since the Government of Telangana has

directed the I\,4edical Practitioners/ Civil Assistant Surgeons serving in all

primary Health centres (including Urban Primary Health centres). to

physicilly visit the residence of each suspect, examine and conduct

counseting to reasonable suspects and the vulnerable family membe_rs having

the recenl history of traveling from abroad and that the said officers are

directed to continue the samJ activity on daily basis till the completion of 14

Jrvi 
"r 

incubation period as the State is duty bound to protect the lives of the

Doctors and their assisting staff who are putting their life at risk without being

provided complete Persorial Protection Equipment i e ' N-95 Respirator fi/lask'

F... ,f''ri"fO, goggles, Corvell/Gowns, Shoe covers' Head covers etc'' which

WP(PlL) NOS: 56,59.61,78,82,91,92,96 &111 OF 2020



amounts to sheer infringement of their RJght to life enshrined under Article 2'1

of the Constitution of lndia

This petition coming on for hearing, upon perusing the Letter dated
27.03.2020 sent by the petitioner herein through email and upon hearing the
arguments of Advocate General on behalf of Respondent Nos. 1 to 3 and 5 to
9 and of Sri N. Ashok Kumar, Standing Counsel for Respondent No. 4,

WP(PIL) No. 59 OF 2020
Between:

1, Prof. P.L. Vishweshwar Rao, Occ. Convenor, Te angana Democratic
Forum and Vice President of Telangana Jana Samithi, R/o. H.No 33-2311,
Officers Colony, Rama Krishnapuram, Secunderabad - 500056.

2. Dr. Cheruku Sudhakar, MBBS, S/o. Usha Goud, Occ. Doctor, H.No.14-70,
V.T. Colony, Nakrekal, Nalgonda District, Telangana State - 508211

...Petitioners
AND

1. Union of lndia, lVllnistry of Health and Family Welfare, Maulana Azad
Road. Nirman Bhavan. New Delhi - 110011,

2. The State of Telangana, Rep by Chief Secretary, Telangana Secretariat.
B R K R. Bhavan, Hyderabad.

3. The State of Telangana, Rep by its Principal Secretary to the [/edical and
Health Department, Telangana Secretarlat, B R K.R Bhavan, Hyderabad

4 The State of Telangana, Rep by its Principal Secretary to the Finance
Department, Telangana Secretariat, B.R.K.R. Bhavan. Hyderabad.

5 The State of Telangana, Rep by its Principal Secretary to the Civil Supplies
Department . Telangana Secretariat, B. R. K.R. Bhavan, Hyderabad.

6. The State of Telangana, Rep by its Principal Secretary to the Labour
Department Telangana Secretariat, B. R K.R. Bhavan, Hyderabad.

7. The Commissioner and Director, Medical and Health Department. Koti.
Hyderabad, Telangana.

B. The Commissioner, Civil Supplies Department, Civil Supplies Bhavan,
H.No.6-3-655i 1/A. 3'd Floor, Punjagutta Road, Somajiguda, Hyderabad,
Tela ng a na.

9. The Labour Commissioner, State of Telangana, T. Anjaiah Bhavan, RTC X
Road, Hyderabad.

. . Respondents

Petition under Article 226 of lie Constitution of lndia praying that in the
circumstances stated in the affidavit filed herein, the High Court may be pleased
to issue a Writ, Order or Direction more particularly one rn the nature of WrLt
of lVlandamus in declaring the inaction of the respondents in providing proper
quarantine to the passengers, who came from Abroad to Telangana fTom 1''
February, 2020 lo 25th March, 2020 lor 14 days and ncn-providing lt4edical
Personal Protective Equipment (PPE) N-95 Masks to the Doctors, Para-
[/edical Staff, who are working in the Medical field in prevention of Spread of
Covid-19 in the State of Telangana and also in non-import-non manufacture
the l\,4edical Equipment Iike Diagnosis kits of COVID-19, Ventilations,
Personal Protective Equipment (PPE), N-95 Masks, Sanitizers etc., rn

protection of right to life of Public at large, and non-supplying the daily
essential goods at reasonable prices like food-grains, vegetables, medicines
etc., in door delivery to the public at large and non-providing daily essential
food-grains, vegetables, fruits, Masks, medicines, shelter and minimum
expenses etc., to the lakhs of Un-organized Iabour, beggars, lnter-State
IMigrant Labors, Orphans, Street Children, Destitutes, Nomadic Tribes, Semi -

Nomadic Tribes and Hostel Students, who are non-reg stered rn the white
card scheme and living in the State of Telangana in the ock down period as



rllegal, arbitrary, discriminatory, unreasonable, unfair, unjust, unlawful,
unconstitutional, whimsical, perverse, mockery and against to an Article 14,
19. 21 of Constitution of lndia and against to the Provisions of the Epidemic
Diseases Act, '1 897 and The lnter State lVligrant Workmen Act, 1979 and
other Labor Laws and against to the Catena of Judgments of an Apex Court
and this Honble Court and Consequently, direct the respondents to
quarantine the all passengers, who came from Abroad to Telangana by All
ways (Airway, Railway and Road Transport) from 1't February, 2O2O to 25th
l\,,4arch, 2020 for 14 days and direct the respondents to either manufacture or
import the large Scale Diagnosis Kits of COVID-19, N-95 [t/lasks, kits of
Personal Protective Equipment (PPE) and Ventilators to protect the lives of
Doctors, Para-medical staff and Public at Large of Telangana, who are
working in the field of prevention of Spread of Covid-19 and direct the
respondents to provide daily minimum needs, like food grains, vegetables,
fruits, shelter, N-95 lt/asks, sanitizers and Minimum Expenses to the lakhs of
unorganized labor, beggars, lnter-State Migrant Labour, Orphans, Street
Children. Destitutes, Nomadic Tribes, Semi-Nomadic Tribes, Hostel Students,
who are non-registered in the white card scheme and living in the State of
Telangana and to direct the respondents to supply in door delivery daily need
essential goods at reasonable prices like food-grains, vegetables, fruits, N-95
lvlasks, sanitizers, etc., and also direct the respondents to Diagnosis of
COVID-19 to the people at home in lock down period till no COVID-19
Positive get into the record in the State of Telangana

This petition coming on for hearing, upon perusing the petition and the
affidavit filed in support thereof and upon hearing the arguments of Sri
Prabhakar Chikkudu, Counsel for the petitioner and of Sri Namavarapu
Rajeshwar Rao, Assistant Solicitor General on behalf of Respondent No. 1

and Sri B.S. Prasad, Advocate General on behalf of Respondent Nos. 2 to 7

and 9, and of Sri A. Jagan, Advocate for the respondent No. B,

wP(PrL).NO.61 OF 2020

Between:
Sri K,Karuna Sagar,, Advocate, Flat No.516,5rH
Apartments, Champapet, Hyderabad 500035

Floor, SVRS Neeladri

Petitloner
AND

1

2

State of Telangana, Rep. by its Chief Secretary, Secretariat, Hyderabad

State of Telangana, Represented by its Principal Secretary, Home

Department, Secretariat, Hyderabad.
The Director General of Police, State of Telangana Lakdikapool,
Hyderabad.
The Commissioner of Police, Bhasheerbagh, Hyderabad

State of Telangana, Represented by its Principal Secretary, Women and

Child Welfare Department, Hyderabad 
Respondents

Petition under Artrcle 226 of lhe constitution of lndia praying that in the

circumstances stated in the letter dated 02,04.2020 sent by the petitioner herein

through email, this Hon'ble Court may be pleased to issue an appropriate Writ'

Order or Orders more particularly, one in the nature of a Writ of lvlandamus to

3

4
5



call for remarks and records from the Respondents herein relating to and in

connection with the inaction of the State Government to take appropriate steps in

providing security to the Doctors and other supporting staff who are treating the

COVID-19 patients since the life of citizens are put in danger as a shocking

incident that took place 1.4.2020 wherein the duty Doctors treating the COVID-19

patients at Gandhi Hospital, Hyderabad were attacked by the Family members of

a deceased COVID-19 patient and destroyed the hospital property by breaking

the windows, who developed COV1D-19 positive after attending the Tablight

Jamaat meeting at Nizamuddin, Delhi and that though the duty Doctors and staff

are working 2417 for the last one month, this type of inhuman behaviour towards

the Doctors and staff s highly condemnable and stringent action should be taken

against the miscreants and that this type of incidents took place in Khammam

and Nizamabad Districts also and hence,.non-bailable cases should be registered

against the assaulters under lPC, particularly u/s 1'1 of Telangana Medicare

Servic6 Persons and lV]edicare Service lnstitutions (Prevention of violence and

damage to property) Act, 2008. Consequently, to direct the Respondents herern

to take stringent action against the miscreants by registering non-bailable cases

under IPC and particularly u/s 11 of Telangana Medicare Service Persons and

IVledicare Service lnstitutions (Prevention of violence and damage to property)

Act, 2008;

The petition coming on for hearing, upon perusing the letter dated

02.04.2020 filed in support thereof and upon hearing the arguments Sri B.S.

Prasad, Advocate General (TG) for the Respondent Nos. '1 lo 5, the Court made

the following.

WP(P|L). No. 78 of 2020
Between:

1. Prof. P L. Vishweshwar Rao, S/o. Late Ponna Laxmana Rao
2. A. Rajendrababu. S/o Late Nagappa

AND
1 The State of Telangana Rep. by its Chief Secretary. Telangana

Secretariat, B R, K. R Bhavan, Hyderabad.
The State of Telangana, Rep. by its Special Chief Secretary, l,4edical and
health Department. B. R. K. Bhavan, Hyderabad.
The State of Telangana, Rep. by its Principal Secretary to the lVledical and
Health Department, Telangana Secretariat, B. R K. R Bhavan, Hyderabad.
The Commissioner and Director, lVledical and Health Department, Koti,
Hyderabad, Telangana.

Respondents

Petition under Article 226 of lhe Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ, Order or Direction more particularly one in the nature of

2

3

4

Petitioners



Writ of l\,4andamus in declaring the action of the respondents in issuing an
impugned proceedings Lr No. B2lPeshi/DtVEt2O20, Dated 20.04.2020, not to
collect samples from the dead bodies for further Covid-19 testing in the State of
Telangana and not notified the covid-'1 9 100 Bedded hospitals erstwhile District
Head Quarters or 50 Bedded Hospitals in the present District Head euarters
other than the Area of Greater Hyderabad l\rlunicipal corporation in protection of
the right to life of Urban, sub-urban and Rurat public at large by providing trained
staff. medical equipment and medicines as illegal, arbitrary, discriminatory,
unreasonable, unfair, unjust, unlawful, unconstitutional, whimsical, perverse,
mockery, in human, bad in law. ulterior motive and against to an Article .14, .l 

9,
21 of Constitution of lndia and against to the Provislons of the Epidemic
Diseases Act, 1897 and against to the Disaster lr,4anagement Act, 2005 and other
Acts and against to the Caterina of Judgments of an Apex Court and this
Honourable Court.

lA NO: 1 OF 2020
Petition under Section 151 CPC praying that in the circumstances stated ln

the affidavit filed in support of the writ petition, the High Court may be pleased to
direct the respondents to notify the Covid-19 100 Bedded Hospitals in the Head
Quarters of erstwhile Districts or Covid-.1 9 50 Bedded Hospitals in the present
District Head Quarters other than the Area of Greater Hyderabad Ir/unicipal
Corporation (GHMC) by providing sufficient trained staff and medical equipment
and also medicines in protection of the right to life of the public at large forthwith,
pending disposal of WP(PlL) 7B oI 2020, on the file of the High Court.

lA NO: 2 OF 2020
Petition under Section '1 51 CPC praying that in the circumstances stated in

the affidavit filed in support of the writ petition, the High Court may be pleased to
direct the respondents to take the samples by Para Medical Staff from the Dead
bodies for conduct test of Covid-19 in the State of Telangana, pending disposal
of WP(PlL) 78 of 2020, on the file of the High Court

lA NO: 3 OF 2020
Petition under Seclion 151 CPC praying that in the circumstances stated an

the affidavit filed in support of the writ petition, the High Court may be pleased to
suspend an impugned proceedings issued by the 4th respondent in Lr.
No.B2lPeshi/DME12020, Dated 20.04.2020, forthwith, pending disposal of
WP(PlL) 78 of 2020, on the file of the High Court.

The petition coming on for hearing, upon perusing the Petition and the
affidavit filed in support thereof and upon hearing the arguments of Sri Prabhakar
Chikkudu Advocate for the Petitioners and of Advocate General for the

respondents

WP(PIL). No. 82 of 2020
Between:
Dr. K P. Rajender Kumar, Retd
Gadwal District, Flat No.403,
Colony, Hyderabad 500 082

District l/ledical and Health Officer, Jogulamba,
Durga Harmony, H.No6.3.5521 1' Erramanzil

Petltioner

AND
1 Unronoflndia,rep'byitsSecretaryDepartmentoflt/ledicalandHealth,

Central Secretariat, New Delhi

lndian Council of tr/ledical Research. (ICI\XR) COVID-2019 New Delhi

State of Telangana, Rep by its Chief Secretary Secretariat' Hyderabad
2

3



4. State of Telangana, Represented by its Principal Secretary, Medical and
Health Department, Secretariat, Hyderabad.

5. The Director of Medical and Health, Government of Telangana, Koti,
Hyderabad.

6. Director of Public Health and Family Welfare, Government of Telangana,
Hyderabad.

Respondents

Petitlon under A(icle 226 of lhe Constrtution of lnd a praying that in the
circumstances stated in the letter dated 28.04 2020 sent by' the petitioner herein
through email, the High Court may be pleased to issue an appropriate Writ.
Order or Orders more particularly, one in the nature of a\/Vrit of lvlandamus to
call for records and remarks from the Respondents herein relating to and in

connection with issuance of letter bearing No. Spl/COVlD,'DPHGW/2020 dated
2010412A20 by the off ce of the Director of Public Health and Family Welfare,
Government of Telangana directing not to take samples and conduct COVID-19
tests on the dead bodies and if that is so cause of the death will not be revealed
and there is every likelihood of spreading the virus upon ('1 ) Health Service
Providers, .i e. front line workers i.e., Doctors, Nurses, ANMs, Asha Workers, (2)
Family lVlembers and Close Contacts and (3) Funeral Service Providers and also
people who came into contact with the deceased, damage the purpose of
precautionary measures taken by the Government to safeguard the lives of the
public at large, (Recently in Kurnool, samples of deceased Dr. lsmail Hussain,
who was a Doctor, and his six family members were found to be COVID-19
positive) and
Consequently to direct the Respondents herein to take samples of the dead
bodies of Carona virus patients and conduct COVID-19 tests to prevent
spreading the virus upon (1) Health Service Providers. Doctors, Nurses, AN 1r,4.

Asha Workers, (2) Family Members and Close Contacts and (3) Funeral Service
Providers and also people who came into contact with the d ecea sed- patie nt as a
precautionary measure to safeguard the lives of the public at large.

The petition coming on for hearing, upon perusing the Petition and the
letter dated 28.04.202A sent by the petitioner herein throuEh email, and upon
hearing the arguments of Dr K.P Rajender Kumar as parly in person and Sri
Namavarapu Rajeshwar Rao, Assistant Solicitor General, for the Respondent
No. 1 & 2 and Advccate General for the respondents No. 3 to 6

WP(P|L). No, 91 OF 2020
Between:
Varun Sankineni, S/o Sankineni Venkateshwar Rao

Petitioner
AND

1. The Union of lndia, Rep. by its UnQer Secretary, lVledical and Health
Department, (COVID -19) Central Secretariat, Sastry Bhavan, New Delhi
The lndian Councrl of Medical Research, (lClvl R), Rep. by lts Director
General, (COVID -19), Health Research Department, Ansari Nagar, New
Delhi 1 10 029
The State of Telangana, Rep. by its Chief Secretary, (GAD) Dept.
Secretariat, Saifabad, Hyderabad..
The State of Telangana, Rep., by its Special Chief Secretary, IVledical and
Health Department, (COVID -19), Secretariat, Saifabad, Hyderabad
The State of Telangana, Rep , by its Prl, Secretary, IVeclical and Health
Department, (COVID -'1 9), Secretariat, Hyderabad.
The Commissioner and Directorate of l\4edical and Health Department,
(COVID-1 9) Koti, Hyderabad.
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7 The District [,4edical and Health Office, Rep., by District [\r'ledical and
Heplth Officer (FAC), Suryapet Collectorate, Suryapet, Suryapet dist,,
erstwhile Nalgonda District

B. The Superintendent of (COVID -19), Gandhi Hospital, Secunderabad,
Respondents

Petition under Article 226 of the Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ order or direction more particularly one in the nature of
Writ of l\,4andamus, a)declaring that the action of the Respondents in failing to
conduct/provide for adequate testing of COVID-19 for the citizens of the State of
Telangana and more particularly the residents of Suryapet district of erstwhile
Nalgonda district as a constitutional failure of the State duty, violating the citizens
fundamental rights including the rights guaranteed under Article 14 and 21 of the
Constitution of lndia and resullantly direct the Respondents. b)To review the
testing criteria to include collecting samples and conducting tests of all
asymptomatic persons, in the areas affected with the outbreak in the State of
Telangana and more particularly the distrrct of Suryapet c) To incorporate Rapid
Antibodies Blood Test method in order to exponentially increase the population
tested and efficiently identify the areas affects and people carrying the virus who
may or may not show any symptoms d)Consequently speed up the process
testing through door to door step sample collection in order to ensure widespread
accessibility of the testing facilities, (This will not only increase the number of
people tested per million but also ensure the safe collection of samples and
proper maintenance of the chain of custody). e)To start Door to Door sample
collections and testings of any person showing any signs/symptoms of COVID-19
in Suryapet District, so that testing and quarantine can be done at home instead
of travelling to hospitals, therefore mrnimizing the pressure on the already
overburdened hospitals. f)To prepare and make available online data (through a

dedicated web-portal), of the areas covered by door to door testing and sample
collection and total no. of tests conducted, segregated into two categories i.e.,
symptomatic and asymptomatic, containing necessary details such as areas
covered, total no. persons tested, whether the persons found positive was
symptomatic or asymptomatic or with pny travel history, etc. g)To direct the
Respondents herein to release the test results of the samples collected within a

reasonable time-frame and make available the said results on any dedicated
web-portal or in the media and award costs to the petitioner herein

Petition under Section 1 51 CPC praying that in the circumstances stated in

the affldavit filed in support of the writ petition, the High Court may be pleased to

appoint a court monitored expert committee for identifying the extent of testing

and for suggesting the localities /zones/municipali gram panchayath areas in the

State of Telangana and more particularly in the Suryapet dlstrict erstwhlle

Nalgonda district in which steps for rapid testing ought to be undertaken by the

Respondents forthwith, pending disposal.of wP(PlL) 91 of 2020, on the file of the

High Court.

Thepetitioncomingonforhearing,uponperusingthePetitiolandthe
affidavit filed in support thlreof and upon hearing the arguments of N/lS Gorantla

Sri Ranga Pulitha Advocate for the Petitioner and sri Namavarapu Rajeshwar

Rao, Aisistant Solicitor General for the respondent No 1 & 2 and Sri B S

Prasad, Advocate General for the respondent No 3 to 8

wP(PlL) NO.92 OF 2020
Between:
Naresh Reddy Chinnolla, S/o Damodar Reddy

lA NO: 1 OF 2020



Petitioner

AND
1. Union of lndia, Ministry of Health and Family Welfare, Rep. by its

Secretary, Nirman Bhavan, New Delhi-'1 '1 001 1.

The State of Telangana, Rep by its Chief Secretary Secretariat, Hyderabad
The State of Telangana, Rep by its Principal Secretary of lt/edical and
Health Department, Secretariat, Hyderabad.
The State of Telangana. Rep by its Principal Secretary of Home
Department. Secretariat, Hyderabad.
The District Collector, Nirmal District
The Superintendent of Police, Nirmal District
The District Health Officer, Nirmal District

Respondents

Petition filed under Article 226 of Constitution of lndia praying that in the

circumstances stated in the petition and affidavit filed herein the High Court may

be pleased to issue Writ Order, Direction more particularly one in the nature of

Writ of lVandamus declaring the action of the Respondents in not conducting

Covid tests on primary contacts as well as secondary contacts positive patients

especially in the Red Zone areas in the state of Telangana and not strictly

implementing the regulations that are prescribed in G.O.tvls.No.45 dated 22-03-

2020 as illegal, arbitrary and unconstitutional and consequently direct the

Respondents to

i) lncrease the Covid-19 testing capacity by testing primary as well
as secondary contacts within all zones and particularly conduct
tests for all person(s) within a prescribed radius in the Red Zones
as identified by the Government.

ii) Conduct random testing especially in Red Zones and Orange
Zones to tackle the asymptomatic cases,

iii) Strict y rmplement measuTes as prescribed Lrnder G.O N,4s.No.45
dated 22 03.2020 by increasing patrolling and surveillance within
districts to completely Curb any movement among inter-districts
and if required seek assistance from the Government of India for
further deployment of forces,

iv) Formulate and lmplement,an effective policy dealing with current
situation of migrant workers

lA NO: '1 OF 2020
Petition under Section '1 51 CPC praying that in the circumstances stated in

the affidavit filed in support of the writ petition, the High Court may be pleased to

forthwith direct the Respondents to conduct covid-19 test primary as well as

secondary contacls within all zones and particularly to conduct tests for all

person(s) within a prescribed radius in the Red Zones as identifled by the

Government and strictly implement measures as prescribed under G.O.lV1s No.

45 dated 22 03.2020 such as adequate police forces and central forces and

forthwith direct the respondents to take adequate measures that the migrant

a
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workers reach their destination/Home towns, pending disposal of wp(plL) 92 of

2020, on the file of the High Court.

The petition coming on for hearing, upon perusing the petition and the

affidavit filed in support thereof and order of the High court dated 1g.os.2o2o

and 08-06-2020 made herein and and upon hearing the arguments of Naresh

Reddy Chinnolla as (Party In Person) and Sri B.S. prasad, Advocate General for

the respondents, the Court made the following.

WP(PIL). No.96 OF 2020

Between:
1 Surya Balu li/ahendra, S/o Late S. Sudheer Kumar, Aged . 32 years, Occ:

Advocale R/o. lVlG 418, c2, R. K. Residency, KPHB Colony, Kukatpally,
Hyderabad - 500072 Aadhar Number . 402674220948 Pan Number
BOWPS3690K, tr/lobile Number 8790747440 Bank Account No.
35655287909 IVlail lD. mahendra.suryagmmail.com

2. Bala Krishna lVlandapati, S/o It/. Sambaiah, Aged. 36 years, Occ:
Academician R/o Fat No. 502, Ashok Residency, Street Number 6, East
lVlaredpally, Nehru Nagar, Hyderabad-500026, Aadhar number
281777817877, Pan Number APLPM9326D lrlobile Number
9502265851 Bank Account No. 074750700000809 lMail id.
baluktbTPg mall.com

...Petitioners
AND

1. The State of Telangana, Rep., by its Chief Secretary, Government of
Telangana, Secretariat, Hyderabad.

2. The Special Chief Secretary, to Government, Health, lMedical and Family
Welfare Department, Government of Telangana, Secretariat, Hyderabad.

3. The Director of Public Health and Family Welfare, Government of
Telangana, Koti, Hyderabad

4 The Commissioner of Health and Family Welfare, Government of
Telangana, Koti, Hyderabad.

5 The Director of [/ledical Education, Government of Telangana, Hyderabad.
6 The Telangana Vaidya Vidhana Parishad, Rep. by rts Commissioner, Koti,

Hyderabad
7 The Union of lndia, Rep. by its Secretary, Ministry of Health and Family

Welfare, New Delhi
B. Indian Council of Medical Research (lClt/R), Rep., by lts Director General

V. Ramalingaswami Bhawan, P.O. Box No. 4911 Ansari Nagar, New Delhi
- 110029

Res pon de nts

Petition under Article 226 ol the constitution of lndia praying that in the

circumstances stated in the affidavit flled therewith, the High court may be

pleased to issue writ or Direction preferably writ of Mandamus declaring the

action of the Respondents No.1 to 6 in not undertaking covlD-19 Testing of

Asymptomatic Primary contacts, symptomatic secondary contacts and other

paiients with lLl (lnfluenza like lllness) gymptoms in the State of Telangana as

p.i in. CriO"fines of lCtr,4R Dt.O9/04/2OiO as arbitrary, opposed to Public Health

and in violation of Article 21 of the constitution of lndia and consequently direct

ir,u n"rponounts to undertake wide spread coVlD-1g resting in the state of

i"trng"n, and also further appropriate measures to curtail the spread of corona

Virus



lA NO: 1 OF 2020
Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to
direct tfre Respondents No.1 to 6 to forthwith undertake lvide spread COVID-19
Testing in the Hotspot Areas in the State of Telangana as per the Guidelines of
ICMR Dated 09041202A, pending disposal of the Writ Petition (PlL) in the
interest of Justice,, Pending disposal of WP(PIL) 96 of 2020, on the file of the
High Court.

The petition coming on for hearing, upon perusing the Petition and the
affidavit filed in support thereof and upon hearing the arguments of [/lr.Kowturu
Pavan Kumar Advocate for Petitioners, and GP for Medical & Health (TG) for
Respondents 2 to 5 and Mr.Navamavarapu Rajeshwar Rao, Assistant Solicitor
General for Respondents 7&8, the Court made the following.

wP(PtL) 111 0F: 2020
Between:

Amrita Aryendra, D/o Aryendra Kumar,

..Petitioners

AND

1 State of Telangana, Represented by its Chief Secretary, Secretariat,
Hyderabad.

State of Telangana, Represented by its Special Chief Secretary,
Department of Health. Medical and Family Welfare. Secretariat,
Hyderabad

State of Telangana Represented by rts Principal Secretary, [l4edical and
Health Department, Secretariat, Hyderabad.

The Commissioner and Director. [V]edical and Health Department Koti
Hyderabad.

The Indian Council of Medical Research (ICMR) Rep., by its Director
General, Health Research Department, Ansari Nagar. New Delhi - 1 10
029

. .. Respondents

Petition under Article 226 of the Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ order or direction more particularly one in the nature of
Writ of Mandamus, (i.) Declaring that the action of the State of Telangana in not
taking appropriate measures to make all pandemic related data such as the
particulars of the total number of tests conducted in the State of Telangana on
each particular day. along with a tally of number of positive cases and deaths
due to COVID-19 and the area-wise, gender-wise and age-wise segregation of
the data, available to the public at large in a comprehensible manner as breach
of its Constitutional duties and violative 6f fundamental rights of the citizens. (ii.1
Directing the State of Telangana to have a dedicated web portal updated on a

daily basis containing particulars of a )Total number of sanrples tested, reports
awaited, number of positive cases, number of active cases. number of cured
number of deaths b.) Number of individuals in Home and lnstitutional Quarantine
c ) Number of symptomatic persons and asymptomatic persons d.) Chronology of
Positive cases along rlith district and present statue e )Disirict wise distributron
of cases f.) Detalls of passengers (including migrants. persons travelling through
railways and airways) g ) Number and areas where Hotspots are situated h ) Age
and Gender distribution to date i.) Co-tt/orbidity status among deaths j)

2

3

4

5



Containment zones in each locality/district/city/area/mandal k.) List of
ce nters/hosp itals (government and private) accessible to the public at large to
avail voluntary testing and such other information as this Honble Court deems
necessary and appropriate (iii.)And award costs to the petitioner herein;

lA NO: 1 OF 2020

Petition under Section 151 CPC praying that in the circumstances
stated in the affidavit filed in support of the petition, the High Court may be
pleased to direct the Respondent Authorities and in particular Respondent No. 2
to update on a day to day basis all pandemic related data such as a.) Total
number of samples tested, reports awaited, number of positive cases, number of
active cases, number of cured, number of deaths; b.) Number of individuals in
Home and lnstitutional Quarantine; c.) Number of symptomatic persons and
asymptomatic persons, d.) Chronology of Positive cases along with district and
present status; e.) District wise distribution of cases, f.) Details of passengers
(including migrants, persons travelling through railways and airways): g.) Number
and areas where Hotspots are situated, h.)Age and Gender distribution to date:
i) Co-lVorbidity status among deaths; j.) Containment zones in each
locality/district/city/area/ma ndal. k ) List of centers/hospitals (government &
private) accessible to the public at large to avail voluntary testing and such other
information as this Honble Court deems necessary and appropriate, available to
the public at large in a comprehensible manner, Pending disposal of WP(PlL)
111 ol 2020, on the file of the High Court.

The petition coming on for hearing, upon perusing the Petition and the
affidavit filed in support thereof and upon hearing the arguments of SRI QAZI
SALAR IVASSOD AATIF Advocate for the Petitioner, THE ADVOCATE
GENERAL (TG) Advocate for the Respondent, the Court made the following.

ORDER:

Admittedly, both the Nation and'the State are in the grip of COVID-I9

pandemic. According to the data submitted by the State before this Court on

18.06.2020, it was rather apparent that corona virus has spread its tentacles to

all the thirry-three (33) Districts of the State, In fact, the number of corona

rirus patients has sky-rocketed eversince the lockdorvn was rolled back by the

State Government about four rvecks ago' Presentll'' according to the Media

Ilulletins issued b1' the state Government itself, atleast 900 cases are being

dctccted on a daih. basis. .\ccording to the latest \Iedia Bulletin, dated

30.06.2020, 16,,139 positive cases have been discovcred in tho Statei even on

30.06.2020,9,15 cases vverc discoveredi so far, 260 persons have died due to

corona virus in the State. For the last two months, repeatedly this court has

tleenpassingordershopingtobringthegravit,vofthesituationtothenoticeof

thestateGovernment,andalsohopingthatthedirectionsofthisCourtwould

be implemented. But to no avail'



81' order, datetl 18.06.2020, this Court h:rd issued the follorr irrg

directions:-

Firstl.y, as per the directions of this Court, dated 08.06,2020 in W.P.

(PlL) No. l1l ol' 2020. the critical information should Lre published on a dailv

basis not only in the ]{edia Bulletin, but also in the regional newspapers.

Secondly, the information available within the GHMC area, should be

published ward-rvise, and the said information should immediatel.".- be

communicated to the Colony Associations. For, the wider the information is

spread, the more the people rvill become aware of the d:rnger being posed by

Covid-19, And hopefully, people rvill continue to observe the safetl measures

prescribetl bv the Gove rnment/lCMR.

Thirdl.l', the Gor 0rnnrent is dircctctl to increitse the nuntber ot sirnrples

being testetl on a dailr basis. 'l-he (iovcrnment should also consiiler the use ol'

llapid Antigen Dctection Test as reconrmended by thc IC\lR. In conrpliance

ol'the lClllt guidelines those u'ho have been closell in contact with r Covid-

l9 patient shoultl bc tcsted once betn'een day 5 and da1 l0 ol coming intti

contact t'ith such patient. For, it seems that despite the guidelines issued b1

the ICNIR, the said guideline is not being implemented by the State.

Fourthly, the Government is further directed to publicize the names ol'

the fifty-four Government Hospitals, r.r,hich have been designated as hospitals

for treatment of Covid-I9. For, the impression exists not only in the minds of

the peoplc at large. but even in the minds of the Doctors rvorking at Gandhi

Hospital that Gandhi llospital in Hyderabad is the only rlesignated hospital

for trentment of Covid-19. Since the Government claims that Government

Hospitals hirve been tlesignated in the districts itsell, the said inlbrmation

needs to be given as uide a publicity as possible, so as to reduce the rush of

prtients to the Gandhi lJospital.

F(thl.t, since it is clainred in fhe report dated 17.06.2020 that it is

diflicult to carr)' out the ltT-PCR test, a test lvhich has been successfullr

carried out in the State of Kerala, Dr. Srinivasa Rao is directed to explain the

dilficulties being faced by the State in using the said tests.



:l'his Court had also directed the State to l'ile its Report with regard to

u hether th.e directions issued bv this Court are being implemented bv the

(iovernmcnt, or not? Consequentlv, a Report dated 30.06,2020 has been filed

bv thc learned Advocate General. The same shall be taken on record.

A bare perusal of the Report submitted by the Director of Public Health

rrncl Farnily Welfare, clearlv reveals that the Report is highly vague. For,

statements have been made without any supporting document. In paragraph

I, the Director states that o(detailed Media Bulletins are issuecl daily".

\{oreovcr "Newspapers are publishing this information prominently". However,

threc \'ledia Bulletins dated 25.06.2020,2'7.06.2020, and 29.06.2020 have been

subnritted along rvith the Report. In the Media Bulletin dated 25.06.2020,

certain infornration nith regard to thc availabilit)' of the infrastructure *'as,

inrlcerl, gir en. Howe ver, this vital information is conspicuouslv missing fronr

\lcdi:t []ulletins. dated 27.06.2020, and 29.06.2020. Thus. it is rather

surprising that on the face of the document submitted by the Director himseli

hc hirs nr:rde a statement that "detailed Medio Bulletins are issued z/ally ". Such

,r stitternent flies in the face of the documents submitted bv the Director

h imself.

l)cspite the fact that the second direc(ion issued bl this Court rvas to

publish the rvard-$ise information, and to comnrunicate to the colonv

.\ssociation the said information, the Report subnritted bv the Director is

:rbsolutelv silent rvhether the rvard-rvisc publication is being carried out' or

not.l And rvhether the colony Associations are being informed on a daily basis

or not,J Accorcling to the learned counsel for the petitioners, the Government

isncitherpublishingtheward-wiseinforrnation,norisGreaterHyderabad

Municipal Corporation (GHMC) communicating the necessary information to

Fu rthermore, the Director clearly states that "Newspapers dre

publishing this information prominenlly". Yet, not a single copy of a single

nelvspaper has been submitted to buttress this claim, Therefore, the very first

direction issued by this Court in its order, dated 18.06,2020' is not even

inrplemented so far, despite the lapse of alnrost two weeks. Needless to say,

until ancl unless critical information is disseminated to the public at large, the

public rvould be unaware about the rapicl growth, and the extent of COVID-

19. both in the I-lvderabad area, and in the State'



the Colonl Associations. Since no evidence has been produced bl thc

Government to indicate that the direction issued by this Court is, indeed,

being implemented, the statement made by the learned counsel for the

petitioners necessarill' has to be accepted by this Court. Again, it is rrther

surprising that the information which is vital for the people is being withheld

from the people.

otlv'ise ubova" (Emphasis added). One of the tests" rvhich * as adlised bv the

ICMR was the " Rupid Antigen Detectiotl Tesl", The usage of Rapid Antigen

Detection Test r as advised by the ICMR even prior to 18.06.2020. Therefore.

this Court in its order, dated 18.06.2020, had clearly directed the Government

to not only increase the number of samples being tested on a daily basis, but

also to consider the possibilit"v of using the Rapid Antigen Detection Test.

However, according to the Report submitted by the Director) "the use oJ

Ropid Antigen Detection Test, us approved by ICMR, is un er consideration oJ

tlre Government". To say the least, such a statement is extremely vague. For, it

is absolutelt uncloar as to at n hich stage the use of Rapicl Antigen Detection

Test is under consideration? Nloreover. it is absolutelv unclear uhether any

order for purchasing the necessarl kits hlve been placed bv the Covernnrent"

or not? In case the ortlers hzrt'e bcen placed, the number ol kits thtrt lre to be

brought b'r the (iovernrnent is not mentioned. Therelbre, evcn the third

direction issued br this Court in its order, dated 18.06.2020, is ret to be

com plicd with.

The learned counsel Ibr the petitioners submits that there is a lack of

transparenc]', and accountabilify in the rvay the State Government is tackling

the menace of COVID-I9. Despite the ICMR guideline for the need to

increase the number of tests, and the collection of samples, according to the

ln its Guidclincs, issued on 23.06,2020, the Indian Council of Mcdical

Research (lCMR, for short) had clearll'stated that "Since test, truck and treot

is the only' w'(J: to lrrevent sprearl of infection, and save lives, it is intperulive tltut

testing should be rnude *,idelt,uvuiluble to oll symptomttic irttlivi uuls itt ever)'

purt oJ the countr.t,, und conlut't trru'iug mechonisms fbr contuinntcnt ol

inlection urc f'urther strengthenet' ([-mphasis added). The ICNIR adr ised

"ull the Stuta Governmcnts, Public and Privne Institutions to luke require steps

to scale up testitrg fbr COVID-19 by deployins combinution of various tests us



l)r'css \otc releascd on 25.06.2020. br thc Dircctor, public Health ancl Fanrilr

\\cllarc. thc tcsting in the State uas brought to a grinding halt. For.

accoxling to the Press \ote, the State had collectetl 36,000 samples, out of
rr hich., 8,253 samples still needed to be tested. Due to the pendencl, of testing

ol a large nuntber of samples, the Director, Public Health and Family Welfare

hls decided to halt testing for a few days. Obviously, such a decision is

contrary to the advisory issued by the ICMR. Such a Press Note is also a

brcnch of the Undertaking given by the Director before this Court that ,,50,000

suntples would be collected in len days."

Ms. Gorantla Sri Ranga Pujitha, the learned counsel for the petitioner,

subnrits that the Undertaking rvas given by the State before this Court that

lretrreen 16.06.2020, and 26.063,020, 50,000 samples rvill be collected rvithin

thc (ll{\lC Area. Horvever, according to the Media Bulletins from t6.06.2020,

runtl 26.06.2020, onlr, 30,877 sanrples have been collected. Thus,, there is a

shortlirll ol' alrnost 20.000 cirses.

llorcover, the figures being submitted by the State before this Court are

lirdgcd bv the State. In order to buttress this plea, she has drawn the

attcntion of this Court to the countcr- affidavit filed by the State, dated

26.05.2020. According to the said counter-affidavit, as on 22,05.2020, 828

sanrples w'ere tested in Surl,apet District. Yet, according to the data released

b1' the District Medical and Health Officers, Suryapet, dated 27.06.2020, as on

27.06,2020, only 750 samples rvere collected. Thus, a larger number of samples

are clainled to be collected, though not collected, Moreover, according to the

dat:r furnished by the District Medical and Health Officer, Suryapet, dated

2'7.06.2020, therc was one positive case, u'hich was discovered. Horvever,

accortling to the Media Bulletin, dated 27.06.2020, Suryapet is not even shown

as hrrr,ing a single positive case. Thus, there is a contradiction betlveen the

tlata being supplied b-v the District Medical and Health officer, Surpayet, and

the \lctlia Bulletin, dated 27.06.2020, issued b1'the Government'

Shc further states that irccording to the data availablc on

cor irl lginclia.org, dated 29.06.2020, contparetl to the top ten States, Telangana

to be the fourth louest in collecting the samples' While Delhi has

25,155 samples per million, -Antthra Pradesh has collected l6'l2l

per million, Tamil Naclu has collected 14,669 samples per million'

huppcns

collec terl

str m plcs



even Karnataka has collected 9,050 samples per million, Kerala has collected

6,287 samples per million. Yet, the State of Telangana has collected merell'

2,215 sanrples per million. According to the learned counsel, this clearly

proves the lack of testing being carried out in Telangana when compared rvith

the other States at the National level.

f u rthermore, bet$'een 19.06.2020 and 28.06.2(120, rvhile Andhra

Pradesh had carried out 2,11,838 tests, Telangana had carried out nterelt

31,889 tests. TIrerelirre. according to the learnetl counsel, uhile lClNlll

Guidelines clearlv enrphasized thc increase in tests in as u'ide range :rs

possible, and testing ol as large population as possible, the said Cuidelines are

onlv being observed in its breach, and not in its adherence.

She has further drarvn the attention of this Court to an Article published

in the Deccan Ch ronicle, dated 23.06.2020. According to the said Article, there

seems to be grave disagreement between the GHMC, and the Telangana

Health Department, According to the said Article, the GHMC is o1' the

opinion that the Telangana Health Department is not giving the correct data,

and is not even carrying out the required number of tests, Therefore, GHMC

is not an are of the arcas under its jurisdiction, where COVID-19 needs to bc

tackled. Since it is not arvare of the large extent of the spread of the corona

virus, it has cut down the number of containment clusters from 1100, to 626.

In lirct, according to the GHMC ofticials, "all primor.y', otrd secondurl'contucts

oJ'COVID-19 palients should take care oJ themselyes". Moreover, according to

the CHNIC. it has removed all the containment clusters in Serilingampallv

Zone, in L.B.\agar Zone, in Chlrminar Zone, in Khairatabad Zonc, in

Sccundcrabad Zone, and in Kukatpally Zone. Since the CHMC is unable to

tacklc thc CO\/ID-I9 nrenrce, due to the laxity on the part of thc l{ealth

Dcp2rrtmcnt to share the vital infornration, the CHNIC has alreadt tlirectetl its

employees "lo revert lo their normul duties, which include tux collection,

p(rticipating in tree plantotiotr programmes, and demolition oJ tlilryidoted

buildings".

This Court generally would not like to rely on the Press Reports. But.

due to the rvidespread of COVID-19, this Court would not like to jeopardize

the lives of the aclvocates bl asking them to go into the areas, u'hich ma1' be

critically affected by COVID-I9. Hence, this Court is not in a position to



ppoint ,\dvocate Commissi()ner.s. Thus, for tlre time bcing, this Court has no

other option, e)iccpt to rclr on the ne\l,spapers for infornration.

l"urthcrmore, despite thc llct that even on carlicr occasions the Court

hits relied on newspaper reports, none of the Reports filed by the State has

$ cr doubted the veracitv of these newspaper repol.ts. Since the contents of the

nc\lspapcr reports havc not been challenged by the State, this Court is of the

opinion that the news items appearing in the National Dailies, like the Deccan

Chronicle. the lndian Express, and the Hindu, are certainlv trustworthv.

The learned counsel further submits that even the list of containment

clusters is no longer being publish"O t y tt " Director. Although the

Govcrnnrent had divided the Districts, and parts of the major cities into Red,

Orange, and Green Zones, and the containment clusters, for reasons best

knorvn to the Government, the Red, prange, and Green Zones have been

gilcn a go-b1e. Although the Covernment claims that there are containment

clusters, the list of containmcnt clusters is no longer available to the public at

la rgc.

Furthermore, no Contrtinnrent Policy lras been issued by the

(ior crnnrcnt. According to the lcarned counscl, the Containment Polic"v being

lirllrrrvcd bv other States is "tx'o-pronged approach regurdittg tlle contoinnrcnl

t.tttrc. Category-I cluslers contltrise tltose oreas v,hich hove only one corona

ltositit'c cfise, find a radius ot 250 melres will he earmurked as conlainment. Tlte

treos where l.here are more them one case are designated as Category-Il,

covering o radius of 500 metres and an additional 250 metres is trealed as a

huffer". However, according to the learned counsel, so far, such a

Containment Policy has not been formulated by the State.

'fhe learned counsel further submits that despite the fact that this Court

harl asked the reasons rvhy IVIobile Sampling Collection could not be done b-v

the State, no reason has been assigned by the State in its Report submitted by

thc I)irector, dated 30.06.2020. She further states that in Andhra Pradesh,

:rboul ,100 Ambulances are being used for collecting sarnplcs. florvever, no

srch scheme has bcen frtrntecl b}' thc State Governnrcnt' where Anlbulances

canllcuserlasNlobileSanrplcCollectionCentres..|.hus.accordingtothe



Lastlr', the learned counsel submits that on 23.06,2020. Mr. \'arun, the

petitioner, had I'iled irn application under Right to lnlormirtion .{ct. 2005.

seeking certain inlbrnration. However, despite the applicntion being liled, the

inform:rtion is not being pror ided to the petitioner. Thcrelbre, she pravs that

this Court should tlirect the respondents to produce the intbrmation sought br

the petitioner belbre this Cou rt.

N'Ir. Aatil, the learned counsel lbr thc petitioner, subnrits that despitc

the tact that this Court by its orders, dated 08.06.2020, and 18.06.2020, had

directed the State to publish all the critical information for the sake of public,

the said critical inlbrmation has not been published after 17.06.2020,

According to the lcarned counsel, the critical information is as under:

i) Total number of samples tested, reports awaited. number of positive

cases, num ber of active cases, number of cured, number o1' deathsl

ii) Number of individuals in Home and Institutional quarantine;

iii) Number of svmptomatic persons, and asymptomatic persons;

ir') Chronology of positive cases along with District and present status;

v) District-u,ise distribution of cases;

vi) Details o1'passengers (including migrants, pcrsons traveling through

ra ilu'a,f,s antl a irw a vs):

vii) \unrber and irreas uhere Llotspots are situatedi

viii).\gc rrnd Gcnder Distribution to d:rte;

ix) Co-morbiditl'status a mong deaths;

x) Containnrent zones in each Loia lit1,/District/Cit1y'r\rea,/}/l a nda ll rnd

xi) List of C'entres/Hospitals (Government and Private) accessible tr.r thc

public at large to avail voluntary testing.

He further submits that on 11 .06,2020, the Media Bulletin, * hile

containing the critical information, had revealed a curious facet of thc spread

of COVID-f9. For, the data published by the Government revealed the age

distribution of positives cases. lnterestingly, according to the saitl data, the

largest nunrber of persons shorvn as "positive" belong to "the age group ol'26

to 30 vears". rather than "the age group of 60-80 ycars". According to the

learned counsel. this is :r verr interesting Iact, u,hich should be revealed to the

learned counsel, Telangana is not k'eeping its step in tandem lr^ith the

strategics rr hich are being uscd b1,' other States.



puhlic at large, For, according to the N'Iedia Reports, and according to the

scicntil'ic studies. it is not thc voung w'ho are prone to contacting the virus, In

l':rct, it is cither the ver\' \'oung! or the senior citizens, rvho are prone to be

inf'lictcd bv the virus. Yet the data publisheri b1' the state clearlv reveals that

in lirct, it is the voung population from the age of 2l to ,10 vears, who seem to

[)c the trrget group, The learncd counsel further submits that since this vital

inl'ornration is hidden from thc public, the young are under the impression

that thcr can safelv go out, mingle in a crotvd, and can ignore the safefi'

prccautions prescribed bv the State Government, and by the ICMR. Yet, the

datn would clearlv reveal that it is, indeed, the young, rvho are vulnerable to

thc corona virus attack, However, as this vital statistics are no longer being

published by the Government, the young population is being kept in dark, and

the public is ill-informed about the spread, extent, and the rapid growth of the

COVID-I9,

Vlr. Prabhakar Chikkudu, the learned counsel for the petitioner, has

also plcnded that despite the fact that the Government claims that sixty-one

((rl) district hospitals have been designated as COVID-19 hospitals, there is no

$,itlcncc submitted by the State to establish the fact that the people are,

inclct'd, being tlcated in these District Hospitals, Since there is a lack of

tre:ltnrcnt in the District Hospitals, and in the private hospitals, people are

llocliing to the Gandhi Hospital,:rnd to the Osmania Hospital, in Hyderabad.

According to the learned counsel, despite the fnct that the number of beds

h:rvc bccn increased in thcsc trro hospitals, the medical staff is unable to tackle

the flood of patients. Becarrse of the difficulties being faced by the medical

stalT, both in Gandhi Hospitzrl, and in Osmania Hospital, the staff has gone on

lightening strike. Therefore, according to the learned counsel' the State should

bc directcd to reveal as to how tnany patients have been treated in the District

I{ospitals, since 15.06.2020, till date.

ln re.ioinder, Mr. B. S' Prasad, the learned Advocate General, has

rlcniecl that ,.the Governnrent has stopped carrying out the collection of

snmples". For, according to the learned Advocate General, between

20.06.2020, and 29.06.2020' 40,837 samples were tested' According to the

Ilcdia llulletin, tlatecl 30.06'2020,3,':157 samples rvere tested' out of which 945

tcre tliscoverecl to be "positivc". Moreover' according to the learned



.\dvocatc General,, "the Covernment is committed lo cotltoitt the sprcud oJ

COVID-19 throughoLtt the Slate". Furthermore, in order to creirtc more

medical I'acilities for thc pcople, the number of beds at the Gandhi Hospital

have been incrcaserl I'ronr It) l2 beds, to 2010 beds. This includes 1.000 berls

l,ith ox'r,gen supplr. 700 beds rvith additional supplv of orlgen. and 350

ventilirtors. Ilorcorcr. in orcler to increase the nredical stall'. the Goverrrment

has recentlv sanctioned 665 posts, and the recruitment process is in its I'inal

stage. Nloreover', the Government is also concerned \vith the sal'et1, of thc

medical stalf, Therelbre, it is constantly distributing safety gears to the

medical staff in I he hospitals.

Head the learned counsel for the parties.

Although the Government may claim that it is doing all that it can do to

contain the spread of COVID-19, but the data supplied bv the Government,

and the inlbrmation available in the Media Bulletin, and in the press, reve:rl a

distu rbing p ictu re,

Despite the fact that b1, its order, dated 18.06.2(t20. this Court had

directed the Government to publish the critical information on a claill basis,

not only in its Mcdi:r Bulletin, but more so in regional neu'spapers, such

direction seenrs to haye fallen on deaf ears. It is onlr, on 17.06.2020. i.c.. onc

dar prior to the orcler. dated 18.06.2020. that the (lovernment hacl inlbrnrcrl

the age group ol the persons alfected bv COVID-I9. But subsequent to the

passing of the said order, none of the Media Bulletins shorv that thc reler ant,

and criticnl infornration is being published by the Government. Nloreover,

since in the Report furnished by the Government, not a single newspaper

publication has been submitted, it is rather obvious that the critical

inlbrmation, rvhich should be disseminated amongst the public is being

withheld b1' the State Government. Needless to say, while fighting a battle

against a pandemic, ignorance is not bliss. In fact, ignorance is an inlitation to

a calamitv.

Although, this Court had also directed the GHNIC to publish rvard-wise

inlbrmation. and to communicate the same to the Colonv Associations, there is

no el'idence to shotl th:lt even the said direction hns been implernentetl br the

G l{ \'l C. so I'u r.



Furthermore, despite the fact that this court had directed the state

Governnrent to increase the number of samples being tested on daily basis, the

evidence is otherwise. As noted hereinabove, the ICMR has rcpeatedly

cnrphasized the need to collect the samples as widelv as possible, from as large

a segnlcnt of the population as possible. Ilut, according to the Press Note,

datcd 25.06,2020' the f)ircctor, Public Healtlr and Familv Welfare, hacl

decided to halt the collection of samples, and testing, for trvo da1,s. It is,

rather, surprising that the Director has gone against, and has violated the

advisorr issued by the ICMR itself. Moreover, the data collected hereinabove

clearlv reveals that compared to the other States, Telangana is far behind in

collccting the samples, and testing the same, Therefore, rvhat is being revealed

bv the State Government, that about 945 cases tested positive on 30.06.2020,

nrav just be a tip ofan iceberg,

There is also no evidence produced by the Government, which reveals

that the Government has formulated a Containment Policy. Moreover, the

Government has also stopped publishing the list of containment clusters, both

Cin -w isc, and State-wise.

Interestinglv, on June 27'h., and 28'r', 2020, the Ccntral Team had visited

the State as the number of cases in the State had sky-rocketed in the recent

past. But neither the learnetl Advocate General, nor the Assistant Solicitor

Gencral for the Union of India, is in a position to intbrnr this Court about the

tinding of the Central l'eanr. Therelbre, that rvas the actual finding of the

Central 'Ieam is tr n know n.

Considering the present scenario, this Court issues the following

directions:-

l) The State is directed to implement the directions issued by this court

on 18,06.2020.

2) The State is directed to give a detailed information with regard to the

numberoftestscarriedoutnotonlyonthesymptomaticpersons,butalsoon

asvmptomatic persons' and on the contacts of the primary patients in the last

tu,cntv (20) days. For, according to the ICMR Guidelines' a contact person

needs to be tested befween the I'ifth' anri the tenth, day', after the person comes



into contact \yith a positive case. Ho\l'cver, it is unkno\r'n \1'hether such contact

persons are, incleed. being tested by the State, or not? 'Iheretbre. it is

irnperativc to kno$ rrhether such contact persons arc being tcsted br the

S ta te, or not.

3) The vital information mentioned hereinabove, shall be published on a

daily basis by the State, both in its Media Bulletin, lnd in the regional

nelvspapers.

4) ln case. the Government were to conclude that therc is a disharmonv

behveen the GH^MC, and the Public Health and Family Welfare Department,

the State is directed to ensure that latest data is provided by the Public Health

and Family Welfare Department to the GHMC. Moreover, the GHMC shall

continue its valiant efforts to control the spread of COVID-19 in the GHMC

area. For, the dat:r reveals that the largest number of cases are emerging itr

the GHI'lC area. The State Government is further directcd to crerse out an)'

clill'erences betrcen thc CHMC. and the Public Health antl Familr Well'are

Departntcnt.

5) 1-he State is directetl to submit its Containmcnt Policr'. il unr'. befbre

this Cou rt.

6) The State is directed to l'urnish the list of cont:rinment clusters, if

such a list is being maintaine(l by the Stnte. In case, such a list is not being

maintained, the State is directed to reveal the reasons for not rnaintaining

s uch a lis t.

7) 1'he State is tlirected to furnish the finding of the Central Team,

which reccntll, visited the State on 27.06.2020, and 28.06.2020.

8) 'the State is directed to provide information orr number of tests

conducted each dav in Survapct Districl from 22.03.2020. till 23.06.202t) bv

thc Medical I)epartment: inlormation on number of people kept in Honre

quarirntinc cach drr in Survapct District l'r'om 22.03.2020. till 23,06.2020 tr1'

the )letlical Departnrent: inlormation on number of people sent to

(iovernnrent Hospital lbr trertnrent lj'om 22.03,2020, till 23.06.2020 irr

Surlapet District. l'he State should also provide the numbe r of positir c



patients treated, and discharged, between 22,03,2020, and 23.06.2020 in

Survapet District.

9) The State is directed to submit the affidavits of the Superintendents

of the (iovernmcnt Hospitals with regard to the numbcr of patients,

infrastructure availablc, the safeh'equipment available, its distribution to the

merlical staff, on a daily basis. For, despite the fact that these affidavits were

called by this Court about fort1,-five (45) davs ago, the said affidavits still have

vet to be produccd bcfore this Court.

This Court has passed detailed orders on 08.06.2020, and 18.06.2020.

But it is, indeed, a sorry state of affairs that despite the directions of this

Court, the same are not being implemented by the State. It is, certainly, hoped

that the directions issued by this Court today will be implemented by the State

with all sense of seriousness. For, it is, indeed, trite to state that it is the

foremost duty of the Government to protect the people from a pandemic. The

said dutl emanates both from Article 2l of the Constitution of India, and

from the duties imposed on the State under Part IV of the Constitution of

lndia. Therefore, the State can neither abdicate its constitutional duties, nor

abtrnrlon its orvn people. In case, the directions issued by this Court today are

not inrplementcd by the State bv 15.07.2020, this Court directs the Chief

Secrctarl , Government of Telangana, the Principal Secretary, Medical,

Health and l-amily Welfare l)epartment, the Principal Secretary, Municipal

Administration and Urban Dcveloprnent, and the Commissioner of GHMC' to

appear before this Court on 20.07.2020.

The learned Advocate General is directed to submit a detailed Report

with regard to the implementation of the directions issued by this Court

positively hy 11 .07.2020. He is further directed to furnish the copies of the said

Report to all the learned counsel for the petitioners. The learned counsel for

the petitioners are directed to submit their respective replies, if any' by

19.07.2020.

l0) The State is directed to explain the discrepancy in its data,

mentioned above, in relation to the Suryapet District.



'l'o,

List these cases on 20.07.2020.

D/-K. SAII,I.]SHI
r\SSl S1' 1' I-CIS TRAIT

,TRT]E C-OP\'/'
SE t'ilcllI{

1. The Secretary. ivlinistry of Ftealth and Family Welfare. Union of hidia. \laulana Azacl

Road. Nirman Bhavan, New Delhi - 1 1001 I .

2. The Chielsecrctary, State of Telangana. Telangana Secretariat. B. R K I{ Bhavan'

Hyderabad.
3. The Principal Secretarl,to rhe N4edical and Health DcpaItlltent. Statc ol telangana.

Telangana Secrctariat. B. R. K.R. Bhavan, Hyderabad

4. 'fhe Principal Secretary'to the Finance Depanment, State of l'elar.rgana. lelangana

Secretariat. B.R.K.R. Bhavan. Hyderabad.

5. The Principal Secretary to the Civil Supplies Department. Slate ofTelangana, lelangana

Secretariat, B. R. K.R. Bhavan, Hyderabad.

6. The Principal Secretary to the Labour Department, State o1"['elangana. Telangana

Secretariat, B. R. K.R. Bhavan, Hyderabad.

7. The Commissioner and Director, Medical and Health Departrrent. Koti. Ill'derabad.
'felangana.

8. 'fhe Commissioner. Civil Supplies Department, Civil Supplies Bhavan. H.No.6-3-

6551 | I A, 3'd Floor, Punjagutta Road, Somajiguda, Hyderabad, felangana.

9. The Labour Commissioner, State of Telangana. T. Anjaiah Bl.ravan' RTC X Road,

Hydelabad.
10. The Special Chief Secretary, Medical and health Department. State ofl'elangana. B. Il.

K. Bhavan. I{yderabad.
I l. The Principal Secretary, Home Department, State ofTelangana, Secretariat, llyderabad

12. The Director General, Indian Council ol Medical Research. (ICMR) CO\/ID-20 I 9. Nerv

Delhi.
13. Director of Public Health and Family Welfare, Government olTelangana. I-lyderabad.

14. The District Medical and Health Officer (FAC). District Medical and Health Otflce.
Surlapet ColLectorate. Suryapet. Surl'apet dist.. erstwhile Nalgonda District

15. Thc Superintendcnt of (COVID - 19). Gandhi Hospital. Sccunderabad.
16. Tlie I)istrict Collector. Nirmal District
17. The Superintendcnt ol Police. Nilnral District
18. ]'he District Health Officer. Nirmal District
19. l'he Commissi<,rner.'l'elangana Vaidla Vidhana Parishad. Koti. Illderabad.
20. The Director olMedical Education. Go\ernment ofTelangana. Hyderabacl.

21. The Chiel Secretar)'. (GAD) I)epartn'rent. Secretariat. State of felangana. Saifabad.
I-lyderabad.

22. The Under Secretary. Medical and llealth Department (COVID-19) Ccntral Sccretariat.
union ol India. Sastry Bhavain. New Delhi.

23. Indian Council of Medical Research (ICMR). COVID-2019" New Delhi.
24. The Principal Secretary, Women and Child Welfare Departnlent. State of Telangana at

Hyderabad.
25. The Commissioner ofPolice, Hyderabad City, Basgeerbagh. Hl.derbad.
26. The Principa) Secretary, Revenue Department, State ofTelangana Secretariat,

Hyderabad.
27. The Principal Secretary, Municipal Administration and Urban Development, Secretariat.

Hyderabad.
28. The Commissioner, Greater Hyderabad Municipal Corporation. Tank Band Road.

Hyderabad.
29. The Director General ofPolice, State ofTelangana, Lakdikapool. I{yderabad.
30. The Commissioner of Police, Cyberbad Commissioner, at Hyderabad.

(Addressees I to 30 by RPAD)
31. One CC to Sri Prabhakar Chikkudu Advocate [OPUC]
32. One CC to Dr. K.P. I{ajender Kumar, Party in person (OPUC)
33. One CC to Smt Gorantla Sri Rar.rga Pujitha. Advocate (OPUC)
34. One CC to Sri Naresh Reddy (lhinnolla, Advoca(e (OPUC)
35. One CC ro Sri Ko\4.turu Pavan Kumar, Advocate (OPUC)
36. One CC to Sri Qazi Salal Massod AatiL Advocate (OPUC)



j7. Trvo CCs to Sri Nanravarapu Raieshrvar Rao. Assistant Solicitor General (OU-f)
.lli. l-u'q CCs to the Advocate Gcneral, High Court fbr the State of Telangana (OUT)
3 c). fwo spare copiEs
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